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No. A-1 20231212023-Ad. IV-MCA

Government of lndia
Ministry of Corporate Affairs

A
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'A' tMng, sth floor, Shastri Bhawan,

Dated , the lfi November,2023

VacanCy CirCuh(

Sub: .Selectio-n forthe posts of Judicial Members in the National Gompany Law
Appellate Tribunal (NCLAT) - lnviting applications therefor: -

' 'i,,' ..... .r,.,,:. :-. ' . .:.. ,.,
1. Tribunal: - The Nationai Compahy Law Appellate tribuna! (NCLAT) is an
Appellate authority established under Section4l0 of the Companies Act, 2}13,,to hear
various appeals againsl the orde.rs/decisions of National Company Law Tribunal
(NCLT), under the Companies Act, 2013 and Section 61 of the Insolvency and
Bankruptcy Code (lBC), 2016, the tnsolvency and Bankruptcy Board of lndia (iBBl)
under Section 2O2 and 211 of lBC, 2016, the Competition Commission of lndia (CCl)
unoer,t[e Competition Ac1, 2OOi _anO itr.e National'Financial Reporting''Authority
(NF.RA)underthe Compqnies Ac!, 2A13. Pi:incipal BenCh of NCLAT is'situated at New
Delhi and another Bench is situated at Chennai- 'Other b6nch, if any, will 'be
establlshed in future at other places in the country, as decided. A Member, upon
selection,.r9ybipgsteoat_.3nyo|!hese.n!3ces..-....

va(;all(;y.-- -/'tP

number of vacancies is subject to change without prior notice): -

3. Quatification and other terms and conditions: - The qualifications, eligibility,
salary and other terms and conditions of the appointment of a candidate will be
governed by the provisions of the Tribunals Reforms Act, 2021 and the Tribunal
(Conditions of Service) Rules, 2021. Main terms and conditions are following: -

(i) Qualifications {Sub-ru'les 11 of Rules 3 of the Tribunal (Conditions of
Sei'vice) Rules, 2A21|:

Judicia I l\flember;

(i) is, or has been. a Judge of a High Court; or
(ii) is a Judicial fitlember of the Natlonal Company Law Tribunal for five years: or
(iii) has been an advocate for ten years with substantial experience in litigation in
matters relating to.company affairs before National Conrpany LawTribunal, National
Cornpany Law Appellate TribLrnal. High Court or Suprerne Courrt
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(ii) Salary and atlowances {Rules 10 and 11 ol the Tribunat (Go
.of Seryice) ftuleg,-2p]!}i,-,The,Membe.r shall be paid a,sa[ary o[ Rs.
twenjy.liv. thousand per month plus other allowances as admissible.

nditions-. ,, . :i,.:r,::ir :

tii/d lAldr" ; ,1

n 5 of the Tribunals Reforms Act, 2O2{}: 1Every
four years or:till he/she attains

Rules,

personal interaction. * :r . ,' i,.

5, ure: -
the rnem

appXication form onllne are
applyln,g onlinel' heading). -All- -requjs-ite, tsnd
uploaded ohlihe while fillihg up of appllCation.
application is 19. 12.2023"at 05:30 P[/!. P:'int

submit

relevant docurne*nts nqed tg be
!-ast date for'submitting online
cllt of the applications after final

!,:, ,, .

submission on online portal.duly completed, and signed alongwith copies of
uploaded,documents, is required to be sent to the following address latest by

Shri Ria zul Haeue, Under Secretary,
Minis try of Corporate Affairs, Roorn No 526,
'A'Wing, sth Floor, Shastri Bhawan,
New Delhi-110001
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6. Forr= the ,person wor-king in any GovemmenUsemi-governmenUcourtsl
Public: Sector Undertaklng/statulory. and aOtonomogs, bodiesi:thei'apptication
snoup Ot acggmpanied with (i) Certiticate to be fumished by the"ernployer/ head
of omdet forwarding authoritlr :as in AnnexulgJ of ,the application (ii) .clear
photocopies bf,,!the up-to-date ,CRIAPAR dogsier of the offlcer containing
CR/APARs of at,least last.five:!€?rs duly aftested by a Gloup A officer (ili) eadre
ctearance (iv) integrity certificate/clearance from vigilance anO Aisbipiinary angle
as in Annexurelll of the application (v) stgtement giving details of major or minor
penalties, if any, imposed on the officer during the last ten yearS. The'application
along'with'above documents'should reach to the address as mentioned in para 5
latest'by 05:3O PM of 2J9.12.2A23 ,, ' ' '-: ': ::. i

, , ; ,' ,, 1,7. No TA/DA will be admissible to the candidates to be called for
int6rview/interaction. The:candidates are required to.make own.arrangements.

:

8. Any Application received after due date without necessary Annexure as

(Riazut Haque)
Under Secretary to the Govt of lndia

Tel: 23381349

1:-
2.

B
o

:Reryistr;ar.Generals,of-All High Couds . -

Secrethries to'Government of lndia, Ail Ministries/ Departments of the
Government of lndia

3- 
-' '' ,All:Ghief Secretaries to the.state'Governments/Union,Territories

4. All RDs/ROCs/OLs in the Ministry of Corporate Affairs
5. Registrar; National.Company LawAppellate Tribunal (also requested to

6
upload the vacancy circular on the NCLAT's website)
Secret1ry, National Company Law Tribunal
Secretary, Competition Commission of India
Chair:person, lnsolvency and Bankruptcy Board of lndia
Secretary, National Financial Reporting Authority
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10. Technical Director, NlC, MCA with the request to upload the vacancy
circular on the online portal.

11. Technical Director, NlC, DoPT with the request to upload the vacancy
circutar on the DoPT's v,rebsite.

12. E-governance Cell, tVlinistry of Corporate Affairs with the request to
upload the vacancy circular on the website of the lMinistry.
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Annexurdl '-.'

No "mijor 'or imino'1 .'penalty , ':was,',:ri'imposed, on ,S-hri/SmU-Kury
...... ..........:.:......i:.....,...,during the last l0years period.

5. The up-to date attested Photostat eopies,of'ACR/AP,AR,.oIlastyeirs, (gach
, Photostat copy of ACR/APAR should be attested) in respect of Shri/Smt/Kum

. is enclosed herewith.' - a a . a a a a-a a- a/.4 a a . a a . . a a . a . .. - . t a t t a I a
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Annexure-ll

PARTICULARS OF THE OFFICERS FOR WHOM.VIGILANCE CLEARN-GE,IS.BEING
.'-.,. -..-. SOUCff ,.. ",,.1rr1,.,;,,, l. ,..,, i,l, ,-'."'_.1. '. . 

,

(To be fumished and signed by the GVO or HOD) 
' '

i':''Name of th6'Otrcer (in'full) : l

2. FatheCs name :

3,,.Dqt9..9f Birth :

.:. 
.. .. 

l

+.':oata'orRetirement :

5. Date of entry into service

6. Service to which the officer belongs :

I ncluding batcl'rl/ears/cadre etc.,
wherever applicable

7. Positions held (During ten preceding years):

B. Whether the officer has been placed on
the ?greed list or list of Officer of
Doubtful lntegrity (if yes, details to be given)

9. Whether any allegation of misconduct
lnvolving vigilance angle was examined
against the officer during the last -1 0 Years
and if so with what result (")

10. Whether any punishment was awards to
the officer during the last 10 years and if
so, the date of imposition and details of
penalty (")

11 . Is any disciplinarylcriminal proceedings
or charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference nurnber, if
any of the Commission)
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(name in futl)
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(*) ifMgilance ctearance had been obtained from the Commis.siqf1:i0.thg p9$,;t[.e,,,in!e.rmation
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